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of Excise (Goods of Special
Importance) Amendment Bill

Centre was reduced from 40 by the
Second Finance Commission which
was reduced by the Third Finance
Commission to 20 per cent, it was be-
cause formerly there were only threc
items which were shared between the
Government of India and the Statas.
In the S2cond Commission’s Report
the items were raised to eight and in
the Report of the Third Commission
the items have been raised to 35. As
a matter of fact, therefore, Rs. 34
cror=s of revenue have been given in
addition to the States as a result of
the additional items and there is no
contraction of the amounts which are
received by the States. Thev receive
more and more amounts and more and
more revenues will be received under
these excise duties as future years
come. They will be earnins more and
more share from these addiiional re-
ceipts of revenue in future. There-
fore they are becoming shares in the
expandible items of revenue in this
manner. That is why ] believe that
the Finance Commission has increased
the items from 8 to 35. All items
which are there in 1960-61 have been
included for distribution. That is
what the Finance Commission has
done. Therefore there can b no scope
for the argument that a fair deal has
not been made. As a matter of fact, I
would say that a very fair deal has
been made by the Finance Commission
in its recommendations which are be-
fore us and which are for implemen-
tation through this Bill in the matter
of additional items of excise.

Mr. Speaker: The question is:

‘“That the Bill further to amend
the Additional Duties of Excise
(Goods of Special Importance)
Act, 1957, be taken into consider-
ation”.

The motion was adopted.
Mr. Speaker: There are nvo amend-
ments to the clauses. Therefore I will

put all the clauses together *o the vote
of the House.
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The question is:
““That clauses 2, 3, 4 and 1, the
Enacting Formula and the Uong
Title stand part of the Bill.”

Th> motion was adopted.

Clauses 2, 3, 4 and 1, the Enacting
Formula and the Long Title were
added to the Bill,

Shri Morarji Desal: Sir 7 heg to
move:

“That the Bill be passed”.
Mr. Sp-aker. The question is:
“That the Bill be passed”.

The motion was adopted.

12-55 hrs.

*DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1961-62

Mr. Speaker: The House will now
take up Demands for Supplementary
Grants (Railways).

DEMAND No. 3—PAYMENTS TO WORKED
LiNes AND OTHERs

Mr, Speaker: Motion movcd:

“That a supplementary sum not
exceedings Rs. 5.56,000 be granted
to the President to defray the
charges which will come ir: course
of payment during the yess end-
ing the 31st dav of March 1962, in
respect of ‘Payments to worked

s 99

lines and others’.

DEManD No. 13—Open LINE WORKS
(REVENUE) —LABOUR WELFARE

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 36,56.000 be granted
to the President to defray the
charges which will come i course
of payment during the year ending

*Moved with the recommendation of the President.
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[Mr. Speaker}
the 31st day of March 1962, in
respect of ‘Open Line Works

(Revenue)—Labour Welfare’.”

These Demands are now before the
House. There are no cut motions.

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): Sir, in
submitting these Supplemeritary De-
mands for Grants for 1961-62 for the
consideration of the House, I may say
by way of introduction that tne Sup-
plementary Demands, as initially fram
ed, comprise of nine Demands of
which six were for information only as
charged expenditure. Based on the
latest information trom the rvailways
in regard to the progress of workz
and the pace of expenditure it has
been decided to withdraw fully the
voted portion of the Supr’ementary
Demands under Demand No. 16—Oven
Line Works—Additions, retaining the
charged portion thereof. The Sup-
plementary Demand under Demana
No. 16 was to cover likely additional
expenditure in an effort to secure
more materiale and thus speed up the
execution of planned worke. On the
basis of the latest informatinn collect-
ed from the railways jt transoires that
the earlier exmectations w:l nar
materialise due to the difficult supply
position of important materials whicn
has resulted in the withdrawsl of the
Supvlementary Idemand u~der tre
voted portion of this Demand. In the
vesult the increased provision asked
for under the voted demands is for
relativelv small amounts under De-
mand No. 3—Pavments to workead
lines and under Demand WNo. 13—
Open Line Works (Revenue)—Labour
Welfare. The balance of the Supple-
mentary Demands relate only to
eharged exvenditure mainly due tc
the post budeetary decision to treat
payments resulting by awards by arbi-
trators in addition to those resulting
from court decrees as items of charg-
ed expenditure. These have been m.
cluded merelv for the information c!
Parliament.
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Shri T. B. Vittal Rao (Khammam):
Mr. Speaker. Sir. T would like to
make a few commentis on :he Supple-
mentary Demands for Grants for Rail-
ways for 1961-62. First I take up
Demand No. 3 where, the hon. Deputy
Minister of Railways has said. the
sum asked for by way of Supple-
mentary Grants s a very sma'll
amount. The total sumn asked for
comes to about Rs. 556,000. This
has to be paid to certain branch lines
which are worked by the Railways
and some of which are wcrked by the
companies themselves because of cer-
tain guarantees siven to these com-
panies, namely, ‘hat :f they v-ere to
incur a certain loss that wovld be
made good by the Government of
India. I would suomit for the s2rious
reconsideration of the Railway Board
and the hon. Minister tv how long
you are going to allow these railway
lines to be worked. Of course, some
railwary lines are not of the standard
maintained by the Tndian Railways
all over India, but all the same ] feel
that these branch lines also should be
taken over by the Railvvay  DBoard
instead of giving these subsidies and
rebate and so fourth because [ feel
that these railways could also be run
a little more econorically if they are
taken over as the administrative ex-
penses will come dowr because these
will be managed by some railway zone
and so the administrative charges are
bound to come down. Moreover, with
the various worksh..ps and other facili-
ties that are a7ailable to the Rai.-
ways, better servicz can be rendered
if they are taken c¢ver thar when
these railway lines are allowed to be
owned and run by certain comr anies.
This question wac there before the
Railway Board and it is not for the
first time that we are raising this
question. There should be a tinc
limit by which tirm: these railways
would be taken ovcr. If they aie not
useful for the country or to the peorle
who are living +hec. I should think
we should put a srop to that and stup
paying all thess guarantees rcbates
and so on and so0 forth. I would like
the hon. Minister to declere in  his
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reply a policy as to what would be tt.
attitude if not this year, two years or
fivs years hence or in the Fourth Plaa
period. This is of :cm. importance be-
cause of the amount invelved.

13 hrs.

Then I come to D2mand N6. i3 oa
page 7 which relates to Open Line
Works—Labour Welfare. The sum
asked for is about Rs. 36 lakhs. Tkis
is for the benefit of railway empioyees
like building of hospitals, dispensaries,
reading rooms, rest houses. maternity
and child welfare centres, cooling av-
rangements in workshops, canteens,
restaurants, quarters for stuf, provis-
ion and improvement of sanitation, etc.
So the amount which is asked for is
not for a particular type of worg, but
for all the works spread all over India.
I would like in this connection to
offer a suggestion to the Railwe:
Board with regard to the location of
a railway hospital at Dornakal Junc-
tion. At present the raulway hospital
is located at a very inconvenient
place. While the residential quarters
are on one side the hospital is on the
other side of the line, with the resuit
that patients and those who have to
go to the hospital will have to cross
the railway line to reach the hospital.
The present building which is there
is not a very good one. It is in a dil-
apidated condition. I, would, there-
fore, suggest to the Railway Board te
consider the feasibility of construct-
ing a hospital building near the raii-
way quarters. There are a large
number of employees living at  this
place. So the need is there to locate
this hospital somewhere near that.

Then I come to anotaer aspect. Re-
cently the railways have set up a
power generating plant for lighting of
the station. This thermal plaat is not
working to its full capacity. Thore
is so much of spare capacity which is
unutilised. I would cuggest that this
thermal plant be vrorked te its full
capacity and the quarters at the
Dornakal station be electrified and
energy supplied to them. It will be 8
good amerity to the railway employees
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who are accupying thos;> quarters; at
the same time the cost of produetion
of energy will come down.

Then there is the water-supply posi-
tion at the Purana station on <‘he
Secunderabad-Manmagd section of the
Central Railway. This is a very im-
portant junction. Here also a iarge
number of railway employess live. I
have been constaatly represunting to
the railways to augment the water
supply at this station. I was informed
a year or two ago ‘hat when the main
dam across the river Purna was con-
structeq the railways would think of
taking the supply from somewhere
near that reservoir. That wcrk Las
almost been completed and the rail-
ways could draw their supply of water
from th-re. What is now happening
is taat often times goods tramng are
cancelled for want of water-supply and
sometimes boiler wash out water is
let into the well from where the
water is again supplied not cnly to the
railway locomotives but aiso to  the
colony. Therefore, there is an urgent
need to provide this basic necessity to
the railway employees at Purna.

Then I come to Demand No. 16—-
Open line works. I do not wish to
refer to other items, because they are
only procedural. I do not Fnow why
they railways have not followed the
Constitution wherein it hag been clear-
ly laid down which are the items
which go as charged and which as
voted. That shows that in the mattex
of accounting the railways seem to
wake up after a very long time. I do
not know why it has taken somne tweive
years after the passing of the Con-
stitution to adopt a corrcct proceaure
in the matter of allocating espenai-
ture as ‘charged’ or ‘voted’.

Demand No. 16 refers to several
works, but I wouid only refer to tne
diesel locomotive works for which 1n
December 1961 we passed a token
grant of Rs. 1 lakh. What I would
like to impress upon the non. Min:s-
ter is that we must sumehow acceler-
ate the pace of work of construction
or diesel locomotives in cur country.
Already much time has been speni.
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Firstly it took some time to Jecide with the rolling stock that we are

whether the project should he in the
private sector or in the public sector.
On that a couple of years was wasteaq.
The location of .he factory zlso toox
some time. A committ2e was ap-
pointed to go into the questivn or
suggesting sites for location.

13.09 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

The Railway Board in their wisdom
have come to a decision tihat it should
be located at Varanasi wnd it should
work in conjunction with th= lcco-
motive component parts workshop at
Varanasi, I have not seen the laco
motive compoment workshops at
Varanasi; but the progress that is be-
ing made by this is 1ather very slow
and tardy. I do not know why s»
much time is taken for that factory to
go into full production. Anyway
diesel locomotive construction has to
be accelerated.

Only the other day in reply o a
question in the Rajya Sabha it was
stated that collaboration with some
American firm has been decided upon.
In view of the very difficult {oreign
exchange position we should concen-
trate our attention on this wocikshop
and we should not at tie moment go
in for diesel locomotives. No doubt
we are getting a very huge loan fiem
the World Bank, nd for going in for
diesel locomotives at tnis stige argu-
ments may be given that in order to
move the goods tralfic tnat is obtaining
in our country we cannot but diesel-
ise. But I would suggest very ear-
nestly that we should think of nioving
the traffic that is offered by utilising
the other type of locomotives. What-
ever we have got of diesel locomutives
is enough, and we must put a stop
to going in for diesel locom:iives at
least for a year or two. In view of
the very difficult foreign exchange
position, I am sure that with proper
planning and with a little more
thought in the direction of increasing
the operational efficiency of the rau-
ways with the present rolling steck and

getting from the Chittaranjan Loco-
motives Works we would be able to
get through for some years. Ana by
that time we will be in a position to
build our own diesel locomotves.

Secondly, if dieselisation is decidea
upon, we will have 10 think of getting
the diesel oil also for waich, agamn,
foreign exchange has 1o be found. we
are not in a position to find in our
country all the diesel oil that i1s re-
quired, and we are importing it.
Therefore I would earnestly suggest
two things: we must accelerate the
pace of work at our diesel loconiolve
works and, secondly, we should put a
stop to the purchase of diescl locu-
motives from the United States or
America.

Shri S. M. Banerjee (Kanpur): I
shall confine myself to Demand; Nos.
3, 5, 6, 13 and a part of 18.

Ag regards Demand No. 3 I fully
associate myse'f with the sent'ments
expressed by my hon. friend Shri T. B.
Vittal Rao that a time-limit should de-
finitely be fixeq as regards payment of
a ubsidy to the owners of private
lines. In the Explanatory Note ‘t is
stated:

“This demang relates to ex-
penditure on:

(i) Payments to owners of branch
lines, worked as part of the
Indian, Government Railway
systems, of their share of the
net earnings; and

(ii) Payment of subsidy in respect
of lines owned and worked by
private companies when their
share of net earnings does not
give the return guaranteed to
them op their capital.”

I feel the time has come when de-
finite'y a time-1'mit has to be fixed in
this respect, -o that these lines may
also be taken over by the Governmeat.
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I know the mind of the hon. Minis-
ter and I am sure that he will use his
good offices to see that a dennite tume-
lim.t is fixed so that these lines may
also come under the Railway Board
or the Railway Mini try. I teel that
the demand put forward by my hon.
friend Shri T. B. Vittal Rao shouidq be
listened to and g time-limijt fixed.

Then I come to Demand No. 5. This
demand deals with expenditure on re-
pairs and maintenance of railway as-
sets including track, buildings, rolling
stock, ferries, electrical .ignal equp-
ment and installations, macninery etc.
On the question of repairs and main-
tenance I fell there is some slackness
in the maintenance workshops. I am
saying thi, from our experience of the
daily derailments etc. Not oniy this.
It is also g question of our railway
assets being smuggled by various pec-
ple, and destroyed by various pcople,
despite the fact that we have a rail-
way protection force. Every time we
travel in the train, whether it i; by
first, second or third class, we definite-
ly find that something is missing from
the compartment. If the bu.bs are
there we find that the window panes
are broken or something else is mis.-
ing. After all, who does that? Some-
body says there is a vicious gang. At
various railway yards this has becn
the experience. Certain question; wore
raised in this House about the wagon
preakers in the Asansol Division.

There is a vicious gang
which is working. What I am
afraid of is that some pcople

of the railway protection force or
somebody may be interesteq in this.
Otherwise it is not possible that these
things can go on unabated. I do not
impute any motive to the railway pro-
tection force, but I would lke to
bring this to the notice of the hon.
Minister and to -uggest that this theft
or destruction or other methods used
by some of these people shou'd be
stopped. I do not know what is the
correct method for doing this, because
the hon. the Speaker saij yesterday
that the trade unions "hould also use
their good offices and advise the
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workers to work emiciently, I agree
with those sentiments. In fac twe have
been telling our people not to do this
kind of tnings, but still things are
mussing from the railway compart-
me:znts, It is our sacred duty to pro-
tecc this national asset, namecly our
national Rauways, and so I would
requesy the hon. Minis.er 1o devise
ways and means to seec that cvery-
iung remains intact in the compart-
ment and that nothing is mussing
from the compartment which we
generally see.

Then I come to Demand No. 6. This
demand covers the cost of operat.ng
staff employed in the Locomotive,
Carriage and Wagon and other Depari-
ments. About the carriage and wagon
workshops and the working conditions
there has been a certain demand put
torward by the staff working in these
workshops to the hon. Minister. I
do not want to refer to the cases of
d.scharge from service due to the
strike, thqugh I wanted to do so. Be-
cause, I know that the hon. Minis-
ter is already considering these cases;
and so I do not want to bother him
with this again and again. But I
would submit that the var.ous restric-
tions imposed in these workshops
aiter the strike, especially in Lucknow,
should be lookeq into so as to examine
whether those restrictions are genuine.
If those re tr.ctiong are not genuine or
were not existing prior to the strike, I
woulq request the hon. Minister to
withdraw those restrictions which, in
my opinion, are not warranted. So I
would request him to consider this par-
ticular point himself and I can as ure
him that his judgement will be final
so far as I am concerned.

Then I come to Demand No, 13. The
demand includes expend:ture on works
costing not mor ethan Rs. 25,000 for
labour welfare, like hospitalsfi dispen-
caries, schools, sports grounds, reading
rooms, institutes, rest houses, etc. I do
appreciate that the raillway hospitals
are work‘ng efficiently. But the diffi-
cul'y there is that any medicine, tonic
or injection suggested by the doctor
cannot be haq by all the employees. 1



1161 Demands

[Shri S. M. Banerjee]

am speaking with particular reference
te the Class III and Class IV stafi. For
hem it is impossible te approach the
CM.0. or the DM.O. ang get those
medicines sanctioned. Iwould suggest
that the distribution of medicines
should be done not on the basis of
Class I and Class II but really on a
classless basis, so that all classes of
staff, ~whether Class I, Class
I, Class III or Class iV can
have this benefit equally and
be able to get these medicines.
Some cases were brought to my notice
where certain injection tubes had to
be purchased by the staff. There was
a serious railway accident and one of
the staff who was injured in it had to
be given an antitentanus injection or
something of that sort so as to prevent
a septic condition developing. This
had to be purchased. I do not know
whether it comes under ‘authorised
medicine’. I am speaking subject to
correction: it may be that this may
not be included in the authorised Ilist.
Then the doctors concerneq immediate-
ly suggested certaip anti-biotic drugs,
without caring to how whether those
drugs were available in the hospitals
or not. Naturally, these antibio-
tic drugs, with our Pimpri factory
ang all that, are very costly today. So,
I suggest that these medicines should
be made avaijlable in the hospitals, or
the doctors should be asked to pres-
‘cribe the medicines judiciously. Other-
wise what happens is that the doctor
goes on prescribing, and naturally the
employee who is getting a salary ot
Rs. 50 or Rs. 70 goes on purchasing the
medicines gnd his debts increase day
by day with the result that he is un-
able to treat his faimly members.

Then, about schools. There are good
schools: no doubt about it. But, the
hostels for the children of the railway
employees who are alwayg on the
verge of transfer, who have always to
go from one place to another—I know
there are gsome arrangements—are not
adequate. 1 woulg request the hon.
Ministez to kindly consider and see
that during the Thirg Five Year Plan
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at least, some arrangement is made for
hostels for the gchool boys whose
parents are shifted from one place to
another,

About sports, the Railways are
known for their sports activities. But,
sporismen are not encouraged. The
hon. Minister will at once say that
they are encouraged. They are en-
couraged, granted leave, etc. But, be-
cause they are good sportsmen, they
should not be deprived of their legiti-
mate promotions. One Railway officer
said, to a very goog, sportsman in the
Allahabag division, you are a good
sportsman so far as sports is concern-
ed; if you are a good sportsman, you
are not 5 good worker in your work-
shop. If he is a good football player
ang if he goes throughout the country,
naturally, he cannot concentrate on
his work. He is a sportsman, He would
be an asset to the particular Railway
or the Railway department. Natural-
ly, he should not be deprived of his
promotion merely because he is a good
sportsman. The hon. Minister and the
Railway Boardq members are them-
selves interested in having good
players in their departments in the
various Railways. I do not want to
refer to this particular ca-e or refor
to the name of anybody. If such cases
have taken place, I hope the hon.
Minister will kindly rectify this.

About the sanitary conditions in
railway quarters, as far as new quar-
ters are concerned, they are
very good. In the old quarters
wherever the old quarters exist,
sanitation conditions are extremely
bad. I would request that the old
quarterg be replaced by new quarters
or the old quarters at least renovat-
ed properly with proper drainage sys-
tem, etc. Otherwise, in the old quar-
ters, it is impossible for anybody to
remain there, It is worse than a slum
area. In certain slum areas, you have
got open space at least. These areas
are very crowded and the sanitation
arrangement there is very bad. I would
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request particularly that the sanita-
tion must be improved in the old
quarters.

Coming to Demand No. 18, this
deal, with expenditure on amenities
for passengers and other railway users,
staff weitare works, inciuding the cost
of quarters tor Ciass III ana Class IV
statf, Apout quarters, 1 have aiready
mentioned. Now, there is the question
of passengers amenuties. 1 wul reter
to certain things. I am a member of
the Railway Users Consuitative Com-
mittee of Lucknow Division. I have
not attended many meetings. What-
ever meetings I have atiended, I
have been suggesting that there should
be food packets on this Railway also.
What happens? The train stops.
People immediately rush for their
food. The catering department or the
restaurant car cannot possibly suppiy
food to all the third-class pas_engars.
It is not possible for them to supply
food. They confine themselves mostly
to air-conditioned, first class and se-
cond cla_s compartments. Anybody
who rushes into that d.ning car gets
his food all right. Naturally, they have
to depend on puris, dahi vadas and
pure simple Indian dishes which are
not good. A question wag raised in
Lucknow by the Divisional Superin-
tendent. He said, people may not like
puris, you cannot g.ve immediately hot
puris. 1 suggested that food packets
may be started on this line also and if
good puris, eight or six puris with ve-
getable and so on or with one sweet
could be distributed, people will take.
Otherwise, it will be very difficult.
The train is so crowded—I am speak-
ing of the mail trains, which is very
crowded. It is very difficult to get out
of the compartment to get food. The
moment you buy puri, you lose the
seat. People prefer to remain in their
place to buying puri, They have to
depend on somebody who is buying.
Naturally, if food packets are there, it
will be a gooq thing for the passengers.

About amenities to third class pas-
sengers, there should be a shower pro-
videq in the third-class compartments.
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There is no bathing arrangement in
the third-class compartments. Peop.e
cannot have a bath. For in_tance, st -
pose old ladies or conservative ladics
are travelling and they want to have
a bath before having puja or some
thing of that sort. It becomes impos-
sible. I have been travelling with ray
mother. When I travel with

my ‘'mother, I cannot wuse this
pass as such. I do not want
to travel myself in the third.

In long travels, it is impossible for
my mother to take any bath. After
all, she is ap old lady and she could
not get out of the train to the platform
and take a bath. If a shower is added
to a third-class compartment, I do not
think the financial implication will be
very large. Only the water arrange-
ment should be adequate. A shower
should be added to the third-class
compartments.

Then, there is the ash tray. This is
very necessary. Ash tray is a sinple
thing. I do not know why ash trays
should not be provided in the third-
class compartments. If I am sleeping
in the upper berth and there is no ash
tray, I go on throwing the ash on
somebody who is sleeping below. Natu-
rally, he becomeg very angry and there
is a fight. I would only say that these
are very minor things. The non-exis-
tence of such things is causing diffi-
culties to third-class passengers. They
earn the maximum revenue for the
Railways. They have to be looked
after as the first class, second class or
air-condition passengers. ‘'We do not
mingd even the abolition of the air-
condition bogies if in the third class
compartments, more amenities can be
provided.

Shri T. B. Vittal Rao: How will the
Ministers travel then?

Shri S. M. Banerjee: I do not grudge
the Minister. After all, it is his privil-
lege. Let him travel. These are
small things. I have been telling that
ash trays may be provided. It is a
simple thing. A shower to take batn
should be provided. More taps should
be there. These are very esseatial
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things. Because, you know, in a com-
partment for 60, somet.mes 120 peop.e
travel. It is a sort of black-marketing,
I can say. You take money from 120
people where there is accommodatisn
for only 6. Still they travel They
want to have minimum comforts in
the Railways. I hope the Minuster
will not deprive them of that.

Again, I am referring to this matter
knowing full well that my demand
will not be conceded—abolition of the
three-tier system. Thig has become
absolutely g scandal. I can assure
you, if you have to get on the third
tier, some cooly has to lift you up.
You cannot get down. It js impossible.
I have been telling hon. Minister to
try once at least. He may have been
travelling. Let him travel once at
least in the third tier. It is useless.
Whyv should there be three tiers? Let
there be two tiers. If it is 3 question
of more accommodation, if may be pro-
vided later on. Let us start with two
tiers, the firsy tier and the second tier.
Let there be no third tier system in the
sleeping bogie. It becomes impossible.

The Minister of Railways (Shri
Jagjivan Ram): They are not forced
to go to that. You may say it is
scandalous because 1f one is accustom-
ed to scandal, he cannot see anything
else. Those who do not want to travel
in the third tier, it is open to them to
travel in two-tier berth and pay for
that.

Shri S. M. Banerjee: If it is more
than 500 miles.

Shri Jagjivan Ram: Whatever it
may be, they have to pay if they
want to travel in two-tier berth, It
is free to those who are not in a posi-
tion to pay for the two-tier coach and
enjoy the luxury. It is meant for
them.

Shri S. M. Banerjee: Not a luxury.
I am not talking of luxury. I am
talking of the three tiers. It is really
difficult.
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Shri Jagjivan Ram: It may be
difficult. It is not meant for a person
like Shri S. M. Banerjee.

Shri S. M. Banerjee: I can climb
even the Kutab Minar. What of the
three tiers?

Shri Jagjivan Ram: It is meant for
the tea garden labourer who cannot
afford to pay the surcharge for the
two-tier sleeping berth.

Shri S. M. Banerjee: If it is a ques-
tion of surcharge, suppose I want to
go from here to Kanpur: 270 miles;
I have to pay surcharge.

Shri Jagjivan Ram: No.

Shri S. M. Banerjee: I have to pay
a surcharge.

Shri Jagjivan Ram: Again, what is
the use of stating a thing which is
not a fact? In the three-tier sleeping
accommodation, it is only the charge
for seat reservation. Nothing is
charged for sleeping accommodation.

Shri S. M. Banerjee: If it is more
than 500 miles.

Shri Jagjivan Ram: Yes.

Shri S. M. Banerjee: I am talking
cf night journey. It is not always
that I will be travelling 500 miles.
Suppose I have to travel the whole
of the night from 9 o’clock to 7 in the
morning. Naturally, I wish to travel
in three tier or any tier. I want to
get sleeping accommodation. I want
to work the whole day tomorrow. It
is not more than 500 miles. I have
to pay a surcharge.

Shri S. V. Ramaswamy: Pay a little
more and have the two-tier berth.

Shri S. M. Banerjee: I am talking
of the three-tier system. You may
ask any one. I am not disputing this;
you can have four tiers if you like.
The whole thing is, let anybody enter
into that compartment. Let any sane
person go in and give his comment,
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whether it is correct or not. If it is
a question of more accommodation,
it may be there. After all, people
cannot lift all their bags and bag-
gages. If I want to read something, I
cannot do. Immediately the middle
man stretches himself, I have to go
to sleep. It is compulsory sleeping
from 9 o'clock. The hon. Minister
might have felt offended because I
used the word scandal. I withdraw
that word. It is not a question of
scandal. It is not a luxury. I am
not talking of luxury. Luxuries are
meant for the Ministers who travel
in saloon. We are not born for
luxuries. The question is this. The
three-tier system has been condemned
by all. I would request the hon.
Minister to travel with me from here
to Kanpur alone in the third tier.
Let him travel in the second tier and
in the third tier and see the position
actually.

Shri Jagjivan Ram: Again, I may
intervene. If it has been condemned
by all, why should they travel by
this condemned thing?- The position
is this. If a person has to travel
from here to Kanpur in third class,
he has to sit up for the whole night.
The point for cons‘deration is whether
he should sit up for the whole night
or something should be provided for
him so that he cannot sleep, but—
stretch himself. What I have always
been emphasising is that these three-
tier coaches are meant for stretching,
not for comfortable sleep and with-
out any charge being made for it.
For those who want to have full
sleep, the two-tier coaches are there;
they may pay and travel in them.
There is nothing to prevent them
from doing that.

If the three-tier system has been
condemned by all, they should not
sleep, but should sit up there for the
whole night; there is already seating
accommodation for them, and we are
not charging anything for the sleep-
ing accommodation that we are pro-
viding. Therefore, the passengers
need not stretch themselves in the
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second and third tiers, but they
should sit up for the whole night
There is nothing to prevent that,
because we are charging only for the
sitting accommodation.

Shri S. M. Banerjee: There is
nothing to prevent us if we sit on
our box and travel like that for the
whole night. We have been doing
that in the past. There is no harm
in this. Here, the point is whether
this three-tier can be done away with.

Mr. Deputy-Speaker: On both sides,
the point is very simple. Now, let us
proceed forward. Why have that
point made out again and again?

Shri S. M. Banerjee: I would
request you to express your opinion
also.

Mr. Deputy-Speaker: The hon.
Minister has explained that there 1s
need and necessity for that, and,
therefore, that has been provided, and
those who feel the necessity for it
may utilise it. Those who think that
it is not fit for them may not use it
at all. This is only provided for
others.

Shri S. M. Banerjee: I quite under-
stand that. The hon. Minister has
stated just now that it is not meant
for sleep but it is meant for stretch-
ing. In that case, let all the benches
in the coaches be removed, and let
there be only the floor, and people
can stretch themselves. That is our
Indian tradition also. And we can
sleep on the floor.

Mr. Deputy-Speaker: But the hon.
Minister does not agree there. If the
hon. Member becomes the Minister
in charge, then he may provide like
that.

Shri S. M. Banerjee: I always wish
that he should remain as the Mims-
ter. I am not here to become a
Minister.

Mr. Deputy-Speaker: I am wishing
him well.
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Shri 8. M. Banerjee: Thank you,
Sir.

My whole point is that if it is
possible, in a year or two or in five
or ten years' time, this three-tier
system has to be discontinued, because
it is cumbersome and it is torturous.

Mr. Deputy-Speaker: The hon
Member can move forward to the
next point.

Shri S. M. Banerjee: I am con-
cluding. I am only requesting the
hon. Minister of Railways not to take
this criticism in that way. 1 am say-
ing this because I have suffered from
it; I have been travelling in these
coaches and I have suffered. There-
fore, 1 am suggesting that this three-
tier system should be done away with
and it should be replaced by two-tier
system.

With these words, I would once
again plead with the hon. Minister to
kindly consider all the points which
I have urged, and if he thinks fit, he
may kindly reply to those points and
try to make adjustments as far as
possible.

Shri D. C. Sharma (Gurdaspur): I
am very glad that the Supplementary
Demands asked for by the Railway
Ministry this year are a departure
from previous practice. Formerly,
the Supplementary Demands used to
show quite a sizable percentage of
the total budget. But, this time, these
Demands show a very small percent-
age of the total budget. This shows
that the Railway Ministry has been
very careful this time, so far as its
budgeting procedure is concerned. I
hope that this practice would be
followed, and in future, the Supple-
mentary Demands will cover a
smaller and smaller percentage of the
total budget of the railways.

My second point is this. Most of
these Demands refer to court decrees
and arbitration awards. I would like
the hon. Minister to tell us how far
the court cases have gone up during
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the last five or ten years, or during
the period since we attained Indepen-
dence. I would also ask him to tell
us the percentage increase of those
cases that are sent up for arbitration.
From what I have heard, I can say
that the Railway Ministry is showing
more and more penchant for litiga-
tion, or the people who are interested
in the Railway Ministry are showing
more and more aptitude for litigation.

I believe that the number of court
cases has gone up by a very sizable
figure. I am also told that sometimes
these cases are not pursued properly;
I am also told that sometimes the
damages which accrue to the litigant
from the Railway Ministry could have
been avoided, if timely action had
been taken by the Railway Ministry.
I may be mistaken, but, somehow,
the Legal Department, or whatever
it is, of the Railway Ministry is not
working as vigilantly as before. At
the same time, there is a big delay
in the disposal of cases. Of course,
I am not talking only of those cases
which go to court; perhaps the delay
in those cases cannot be avoided by
the Railway Ministry, but I am talk-
ing about the cases which are sent
up for arbitration. I feel that there
is something not very desirable so far
as the institution of these arbitration
proceedings is concerned. I would
request the hon. Minister to look into
this aspect, because I think a sizable
amount which has to be paid as a
result of these arbitration awards,
and which is also spent on these
court cases can be avoided, if tie
Ministry is more vigilant in these
matters.

My third point is this. Of course,
1 join my hon. friend Shri T. B. Vittal
Rao and Shri S. M. Banerjee in say-
ing that the private ownership of
railway lines must be put an end to;
it is just like jagirdari or talukdari in
the Railway Ministry. We have
abolished that kind of proprietorship
so far as lands are concerned, and 1
do not see any reason why we should
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keep up this outmoded system of pri-
vate ownership in the railways. At
the same time, I think that there is
no room for private companies now
in the railway economy. They might
have served some purpose at one
time, but they are not needed now.
Of course, the Railway Minister will
tell me that he does not want to take
over uneconomic lines, and he does
not want to take over the obsolete
rolling-stock and other such things
from these branch lines. But I am
speaking not only from the point of
view of economics but also from the
point of view of policy and princi-
ples. 1 think that such lines have
absolutely no place in the railway
economy. They disfigure the other-
wise very pretty railway landscape
of my country. This pimple on the
beautiful face of the railways must
disappear. I want the Railway Minis-
ter to tell us here and now that he
will do away with them. I think that
that will make us all very happy,
because we shall be doing away with
some kind of ownership for which
there is no need in free India.

Now, so far as Demand No. 13 is
concerned, T want to make a humble
request to the Railway Ministry. It
is this. So far as I understand the
working of the Railway Ministry, I
have come to one conclusion, that
there are show-pieces in the rail-
ways. {Some railway' stations are
looked upon as show-pieces, bright
jewels in the crown of the Railway
Ministry. Everything is done for
those railway stations. A lot of
money is spent on them. They are
given all kinds of amenities, covered
sheds in platforms, quarters built,
fine hospitals put up. Everything is
done. Of course, whatever is done is
not very adequate. But there are
certain railway stations which are
looked upon by the Railway Ministry.
as pieces worth showing to other
people. That is good. But I would
like that those railway stations should
affect favourably the working of other
railway stations also. The amenities
given there, the improvements made
there—these should be reflected pro-
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portionately or in due proportion in
other railway stations also. But the
difficulty with the Raiway Ministry is
this, that while it devotes a large
part of its earnings to structural
changes and all kinds of changes so
far as those stations are concerned,
it entirely neglects other stations.

Fortunately or unfortunately, I rep-
present a constituency which is serv-
ed by branch lines. I am not sure
whether it is served by a main line or
branch lines, but I think it is a
branch-line constituency, with one
line from Jullundur to Pathankot and
the other from Amritsar to Pathan-
kot. T do not know whether the
Amritsar-Pathankot line is a branch
line or main line or whether the
Jullundur-Pathankot 1line is a main
line or branch line. I do not know
what is the categorisation made by
the Railway Ministry. But I can
assure you that whatever the cate-
gorisation made by the Railway
Ministry, these two lines on which I
have to travel for the good of my
soul every now and then, and for the
good of my constituency, occasional-
Iy, are, absolutely neglected. I would
like to ask the hon. Minister what is
the proportion he spends on the im-
provement of these branch lines and
branch line station. After all, branch
lines cannot be looked upon as step-
children of the Railway Ministry.
But I think they are treated as worse
than step-children. They are treat-
ed as foundlings.

In this world of today, we have got
very big hospitals, but these branch
lines are in a state of precarious
existence. I do not ind any im-
provement there. When I ask ques-
tions about them, I get the routine
answers and the net result is equal
to nothing. So while I am very
happy that the Minister is going to
provide for hospitals, dispensaries and
all those things, I would like to ask
him what he is doing so far as these
branch lines are concerned, what
part of this amount will be spent on
them. I do not think the Railway
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[Shri D. C. Sharma]

Ministry is to be judged only by
what is being done at Amritsar or
Jullundur or Ambala or Delhi or New
Delhi or Moradabad. No. I would
judge the Railway Ministry by what
is being done at these small stations.
They are more numerous than the
other stations. But I find that no-
body bothers about them. I wonder
if the members of the railway staff,
big officers, even go and visit those
places. Of course, even if they go
and visit those places, that does not
matter, unless they find out what
their difficulties are there and what
their needs are. I think nobody
bother; about what kind of things are
required by them.

1 find from Demand No. 13 that
money is being given to the Central
Railway. That is very good. All the
railway belong to me as a citizen of
India—the Eastern Railway, the
North-East Frontier Railway, South-
ern Railway, South-Eastern Railway,
Western Railway. I have tried to
scan these lines half a dozen times
to see if 1 had not missed the
Northern Railway in it. Every time
I look at this list, I find that there are
only six railways. The Northern
Railway is not there. I would like to
know from the hon. Minister whether
the Northern Railway is so abundant-
ly supplied with all these things that
it does not need anything or whether
on account of some defective vision
of the railway officers the Northern
Railway has been omitted.

Mr. Deputy-Speaker: We are con-
sidering only the Siupplementary
Demands now, not demands for all
the railways.

Shri D. C, Sharma: Suppose you
supply supplementary food. It is like
saying that it does not matter if
Diwan Chand Sharma does not get
that supplementary food. That sup-
plementary food should be meant for
all. Tt is not that I should be depriv-
ed of that.
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You also come from a constituency
which is served by the Northern
Railway. Anyhow that is not rele-
vant.

I was submitting very respectfully
that somehow the Northern Railway
is not abundantly provided with
amenities as some of the big officers
of the railways think. I find that as
time is progressing after independ-
ence, the Northern Railway is being
neglected more and more. I will be
told, ‘No, no. Why do you say thal?
The Chairman of the Railway Board
belongs to the Northern Railway. I
do not care where the Chairman of-
the Railway Board comes from, from
which part of the country he comes.
I know he is an Indian. But I would
say that so far as tHese amenities are
concerned, they should be distributed
proportionately over as many rail-
ways as possible so that no railway
system in my country suffers from
neglect.

There is another point I want to
make before I conclude, Much was said
about the Diesel Locomotive Works
at Varanasi. I am very happy that
the Diesel Locomotive Works have
been established at Varanasi. This
is a decision not taken on any
grounds other than technical. Of
course, when you want to start a fac-
tory, there are so many places which
compete for its location. But ulti-

* mately the decision is made on the

advice of experts and on the avail-
ability of materials, labour and other
things there. I am very glad that
these Diesel Locomotive Works have
been established at Varanasi. I am
also very happy that we are going to
have recourse to diesel traction. Our
railway system in this country is
getting more and more complicated
and unwieldly every day. I
think that the day is not far off
when our railway system will become
something which is  gigantic in its
proportions. I think it is already
gigantic in its proportions, but it will
become much more so very soon.
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And for the proper running of these
railways, I think we will have to have
recourse to so many different kinds of
traction. I think we will electrify
the railways, we will undertake
dieselisation. We will have to do all
these things because this country is
a country of so many needs, a coun-
try of so many growing aspirations.
‘There is so much of upward surge
so far as goods traffic and so far as
other things are concerned, that we
are considering recourse to these
things. And I am very happy that
this dieselisation is going to be under-
taken,

So far as foreign exchange is con-
cerned, when we can provide foreign
exchange for other things. I think
we can provide foreign exchange for
this also. What we need is efficiency,
and if efficiency is there, I think we
will have to provide foreign exchange
there is no harm in providing it. At
the same time, 1 feel that this thing
should be speeded up. That is my
only submission to the Railway Min-
ister. It should be done as quickly
as possible. Varanasi occupies a
strategic position so far as the rail-
ways are concerned, being between
Calcutta and, say, Amritsar, and I
think we will be serving our purpose
very well if something is done to get
it going as early as possible.

I fee]l that more and more demands
are being made on the railways, more
and more services are going to be
rendered by the railways, and I do
not want that the railways should not
be able to keep pace with those de-
mands. So the watch word for the
railways is not only efficiency, but
also speed, efficiency and speed in the
execution of these works.

With these words, I support the
Supplementary Demands.
it TEEET  (ISETER)
I AEIET, W9 & feurddT ¥ o=
TF Y T HIe, I N IE A § IO
qaATFATR T §, e g feafer §
T Tl @ awn fafree aww @
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Shri S. V. Ramaswamy: Mr. Deputy-
Speaker, Sir, I am thankful to the
hon. Members who participated in
thig debate and made valuable sug-
gestions.

Shri T. B. Vittal Rao: The hon.
Deputy Minister is very modest.

Shri Punnoose
Usually modest.

(Ambalapuzha):

Shri S. V. Ramaswamy: Shri Vittal
Rao mentioned about the payment of
subsidy; two other hon. Membors also
spoke about it. Demand No. 3 reiates
to lines for the working of which
subsidies have got to be paid. In that
category, we have got only 4 rail-
ways. There is an agreement to work
these and pay them subsidies if cer-
tain conditions are fulfilled. These 4
are those mentionedq in the list,
Abhmedpur-Katwa, Burdwan-Katwa,
Futwa-Islampur and Bankura-Damo-
dar River Railways. There are diffe-
rent dates for the exercise of option
to purchase the lines under these
agreements. ]I mention these in order.
The option for the purchase of the
first railway I mentioned falls on the
31st March, 1968; the second on the
31st March, 1966; the third on the 31st
March, 1967; and the fourth on the
31st March, 1968. The general ques-
tion will be taken up at that time.

As hon, Members will gsee the
amount of subsidy is a very gmall
one, very inconsiderable. Hon. Mem-
bers, will, therefore, have no objec-
tion to -the passing of this Demand.
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Shri Vittal Rao spoke about the
improvement of the Dornakal hospital,
increasing the capacity of the thermal
plant so that the colony may be
lighted and the station may be lighted.
He also mentioned about the water
supply to the Purna railway colony.
All these suggestions will be con-
sidered by us. Some hon.
Members spoke about the Diesel
loco works and Shri Vittal
Rao was perhaps going beyond the
supplementary demands into the
policy matters. The traffic has in-
creased at such a tremendous pace
that we cannot depend upon steam
locos alone; the steam locos have their
limitations. They can haul not more
than 2,000 tons. With the existing
line capacity we have got to think of
other means of haulage which will
deal with this tremendous upsurge
in transport requirements. That is
why we are going in for dieselisation
and for electrification in certain sec-
tors. There is also the question of
production of steam locos. The
Chittaranjan capacity is of the order
of 168 WG locos per annum. Our
haulage capacity is in the order of
11,000 engines and with the stepping
of the traffic we will have to go up
to 13,000 to meet our requirements.
The Chittaranjan capacity can be
stepped up by about 2'5 per cent.
Even if it is stepped up it will not
cope up with the increased demand
for the movement of traffic. So, we
cannot depend entirely on steam loco
and therefore, to say that we should
stop purchasing diesel locos is not a
good suggestion. Of course he was
right in suggesting that we should
expedite the Varanasi diesel loco-
motive works and bring it into pro-
duction as early as possible. : There
are other snags too for instance,
shortage of power supply, particular-
ly in the Benares area. We are in
touch with the UP. Government to
see that our necessary requirements
are met so that we can go ahead.
We are keeping an eye on the pro-
duction schedule of the Varanasi
works. No doubt there was’ delay
and we are now trying to make up.
We have already entered into an
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agreement with a party and at the
‘Pace at which we are moving, I hope
we shall be able to produce the re-
quired diesel locos at an early date.

Shri S. M. Banerjee spoke of slack-
ness in repairs, maintenance and so
on. He said that the railway police
should be more effective in prevent-
ing pilferage. We are very mindful
of that. As the hon. Speaker men-
tioned the other day, it is not a one
way traffic; it is a two way traffic.
It is in a sense a three way traffic
also. It is not merely the railway
administration nor even the employees
and the workmen; there is more es-
pecially the third side—the general
public who have got to co-operate
with the railway administration.
Otherwise pilferage cannot be arrest-
ed. It is only a growing sense of
civic responsibility that can arrest
this sort of pilferage and damage to
railway property. I hope that as days
pass on people will become more
civic minded and there will be a
greater sense of responsibility and
that they will respect the railway
property as national property.

He also spoke about lack of medi-
cines in railway hospitals. It is
rather surprising that he mentioned
about thc non-availability of ATS—
antj tetanus serum—is a common
thing available even in a rural dis-
pensary. When there is an injury
the first thing that any doctor will
do is to give this injection as a pre-
cautionary measure. I would re-
. quest my hon. friend to furnish more
particulars so that we can enquire
into the matter. He g3also wanted
more hostels to be opened. But
even the hostels that we have open-
ed have not been fully occupied.
They do not seem to be very popu-
lar. We have no hesitation in open-
ing more hostels provided there is a
demand.

As regards the sports, we have a
very fine record on the railways. The
hockey championship is there; in
cricket and in many other fields such
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as swimming, we have distinguished
ourselves and I assure the House that
we shall keep up that distinguished
record and shall not mind spending
more to see that the sportmen of the
railways are given further encourage-
ment to distihguish themselves.

My hon. friend pointed out the im-
portance of sanitation. We are very
particular about sanitation. It is true
that in the older quarters they were
not so well designed as in the new
quarters. We shall try to see that
the old colonies get the same treat-
ment with regard to sanitation as the
new colonies. Under Demand No. 18,
there was mention about passenger
amenities, food packets being made
available to passengers, etc. We
know the difficulties of the third class
passengers. We are making certain
experiments in the North with re-
gard to the food packets. They are
very common in the South and there
is no complaint thgre. We are see-
ing whether this system of having
food packets which is so commeon in
the South cannot be spread to the
North also for the benefit of the thira
class passengers. He also suggested
the installation of a shower bath, ash
tray, etc. We shall look into these
matters. Perhaps it is difficult to
have shower baths in third class be-
cause the storage tank capacity for
water will have to be increased.
These are some of the problems
which will have to be thought out on
a large scale. We cannot introduce
it in one particular coach. So, we
will consider these things,

I would like to emphatically pro-
test against the remarks made that
the three tier system has been con-
demned by all. No. It is very
popular in many sections. Take G.T.
for instance. There is heavy demand
for this type of accommodatjon. I
do not know why my triend says that
it iy condemned by all. Wherefrom
has he got this information? It is
fully utilised by the people who fit in
into that category. It may not fit in
with those people who are thinking
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of a higher category. But you cannot
have all the advantages and amenities
for paying nothing. If you want
some convenience and some comfort
you have got to pay for it. You do
not want to pay Rs. 3 per night in
the two tier compartment but you
want all the comfort in the three tier
compartment,

Shri T. B. Vittal Rgo: There is no
two-tier compartment in the G.T. Bx-
press.

Shri 8. V. Ramagwamy: 1 stand
corrected if that is so. We shall in-
troduce it if necessary.

My hon. friend Shri D. C. Sharma
is not here.... (Interruptions). He
was speaking as if he was not a main-
line man but was a branch-line man.

Mr. Deputy-Speaker: He was not
sure whether he was a man-line man.

Shri 8, V. Ramaswamy: From the
way in which he was speaking, he
made us feel that he was a branch-
line man and not a main-line man

With regard to the demands under
Demand No. 13, I think it should
stand to the credit of the Northern
Railway that planning and their
budgeting were all correct. They
have assessed their requirements
correctly and they did not come in
for any supplementary grants. It
goes to the credit of the Northern
Railway rather than for any short-
sightedness that the hon. Member was
complaining of. He wanted to know
about the court cases. I do not have
figures. If he gives me notice, I shall
certainly furnish the figures. He
must also take into consideration the
tremendous increase in transport—
the goods transport, the variety of
goods and the value of the goods and
the quantity of goods that have been
transported. The value has increased
even more than the quantity. Con-
sidering all that, the number of cases
that we have is not large.
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Shri Narasimhan (Krishnagiri):
Why take up the question of value?

Shri S. V. Ramaswamy: He was
talking about the quantum of
damages. The quantum of compen-
sation—I am speaking from memory—
is inccasiderable, compared with the
tremendous increase in the quantity
moved and the value of the quantity
moved We are always mindful, on
the claims side, to see that we keep
down the claims as low as possible,
and in spite of that, if the consignors
go to the court of law and get decrees,
we cannot help it. We are very
mindful of that, and our legal
department is also careful to see that
the compensation that we pay is kept
at a minimumWe are also mindful
of the cases in the courts.

My hon. friend was again mention-
ing about pampering certain stations
as prestige stations and paying more
attention to them rather than to the
branch line, and wanted to know
what proportion is being spent. The
whole thing is justified on grounds of
necessity. Wherever there is justi-
fication we shall certainly do it. It
is not a question whether it is a
branch line or a main line. It
depends upon the needs of the people
and the requirements that have got
to be met, and we are mindful of
those things. That is the basis on
which we do things, rather than with
reference to the main line or the
branch line.

My hon. friend from Marathwada
was mentioning certain things which
deserve serious congideration. He
mentioned the absence of a common
platform or a joining station at the
Kurduwadi Junction. The matter is
worth considering. We shall look into
it as quickly as possible and see
whether the inconvenience caused to
the passengers cannot be reduced.

Shri T. B.. Vittal Rao: What about
the conversion of that narrow gauge
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line into metre gauge or broad gauge
line?

“Shri -S. V. Ramaswamy: It will
have to be considered. We have to
consider it. We are well aware of
the fact that lakhs of pilgrims go to
Pandarpur and they. are put to a lot
of inconvenience because of the fact
that the gauge is narrow and the
carriage is very small. We are deeply
concerned about it and as and when
we get more funds, we shall certainly
think of either converting it into a
metre gauge or any other gauge as
our technical experts advise us.

In between Shotapur and Auranga-
bad, the hon. Member mentioned a
new line. The third Five Year Plan
has been before the House for a long
time, and the whole position is known
to the House, as to whether we can
add a new line apart from what the
Planning Commission can provide us
with. As regards drinking water
supply, we are very concerned about
it. Wherever there is a municipality
nearby, and where there is water
supply, we try to take the water from
the municipal supply. If there is no
other scurce, we have ordered that
there should be pumps set up
wherever we are not able to get water
supply either from the municipal area
or from our own overhead tanks.

Shri A. M. Tariq was speaking about
security buttons, etc., in the carriages.
Perhaps, as you had rightly observed,
that item did not come under any of
the Demands now before the House.
As regards dining cars, no doubt the
space is limited. With the increase
in the number of passengers, the
dining car has become congested. We
are well aware of it. We are remodel-
ling it and are trying to increase the
space available. We are also simul-
taneously taking steps to extend the
departmental catering so that we may
not depend entirely upon the diming

‘car service. :
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As regards cleaning, I am very
thankful to the hon. Member - for
emphasising this. He said that we
Indians may not mind it much, but
that there are so many foreigners
who travel and we should impress
upon them about our cleanliness. We
are very thankful for that suggestion,
and with the co-operation of hon.
Members and of the general public,
we shall keep the railways clean and
tidy.

- Dr. M. §. Aney (Nagpur): What
about the construction of common
platform at the Kurduwadi station?

Shri S. V. Ramaswamy: The hon.
Member saig that there was no
common platform between the broad
gauge and the narrow gauge and that
people have got to rush from one end
to the other because there was no
common platform. We shall certainly
look into the question and shall look
to the convenience of the passengers
to see that they are not to run about
this way and that. We shall have it
examined.

Mr. Deputy-Speaker: There are
two Demands—Demand Nos. 3 and
13—under which sums are %o be
voted. The question is:

“That the respective supple-
mentary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1962, in respect of the following
demands entered in the second
column thereof—

Demands Nos. 3 and 13.”

The motion was adopted





